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14 petitioners have jointly riled this appliction being 

aqrieved by the order passed by the Army Headquarters rejectin 

their rerSsentation dated 29.3.97 a 4-i.n-J the prayer of the aPp11-

cants for extending the benefit of judment and order dated 19.10.95 

of Guwahati bench in CA 158 of 94 as set out in Annexure '' to the 

S 	applicationA The applicants contendDt that they are similarly circum-. 

stanced as the apolicants of OA 158 of 94 and they have been functiori1n 

as "Tailor" which has been cateorised by Army Heaquartex,, On Iein 

aqrieved by such action the applicationuas Piled by their counter- 

parts in the Guwahati bench and by the:.s 5 id order of the Cuwahati mert.h 

the respondents were directed as I 

"We direct the respondents to take effective Steps for ebtathin 

the sanction of the President and concurrence of the concerned 

Ministries of the Government of India to declare the apilicart 

in the Tailor grade as "killed workers" and to grant them 

theraPter subject to the sanction, the skilled grade w.e.P. 
9.11.84 aS prayed by them on the conditions contained in the 

Government letter dated 15.10.84 as modified by the decisiofl 

of the Government of India contained in the letter dated 

199  3.93. . . . 'I 	I 
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2, 	The alicants contends that while the 
slaid benefits have 

been given to the ailicants in the OA 158 of 94 ~by the Cuwahati 

ench their representations has been turned down 12s per Annexure 

'E' to the a!plication and hence the application.; 

The case is •pposed by the respondents by: filing the reply. 

The stand taken by the respondents is that based bn the judment 

of Guwahatj Bench dated 19.10.95 the a1ic9nts t'the instant DA 

made reresentatjon to the authorities and the matter was taken 

up with the departmental hi!her authorities at Arthy Headquarter, 

New Deih(i and in Succession with the Ministry of 6epence, Cvt. of 

India. But their aiøeal was rejected by the authozkti9s concerned 

on the plea that the CAT Guw0h2ti Bench judment/rder dated 19,10.5 

was only for 17 petitioners of 222 ASCO and not uiformally for all 
the Tailr trades of AUC and erderel to maintain their statusquo. 

They have therefore •rayed for rejection of the aolicat ion laing 

devoid of merit. 

When 'the matter was taken up today Ms.K.2berjee,/counse1 

for the respondents submits that a!ainst the order of CAT Gujahti 

ench, an SLP was filed by Union of India and she 
~lsO submits that 

the matter is under Consideration. This is, hQuve, contested by 

the id. COUnsel for the anglicants 	 that the aol1cants 
have m8de cate!or ical averments in par2 4(o) to th 	ppltc5tin 

to the effect that althou!h the SLP was filed it hts been dismissed 

by the Hoh'lle Supreme Court. The 11. counsel for the aoollcants al5S 
submitted that in the rly in •ara 11 the resondnts have stated 

that the contention made by the applicants in Para '4(0) cf the 

applicatthn is substantially cerrect. Therefore in 
iview of the above 

position the id. counsel for the 2ollc2nt8 submits that Ms.anerjefs 

Contention Cannot he sustained1 	 - 

v. 
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5. 	We have carefully heard the submissionsf both the 

parties and perused the records and considered the f'cts and 

circumstances of the case. That the aplic 5nts. aie similarly 

circumstanceis not been disputed by the respondients, Mored.ver, 

we find from the reily filed by the r spondents that there was 

categorical averment on their part that the SLP diled against the 

judgment passed by the CAT Guwaatj Bench was dismissed by the 

Hon'ble Apex Ceurt. Even tod ay the id. counsel foi the resnondents 

could not produce befere us or make any submissjo, that the jud.mer 

f was stayed at any time by the order by --which_th&SLP 	5—d4s-mted. 

This being the position we are clearly of the view that although 

Union of India Piled an SLP agaifl5t the judgment 10 f CAT Guwahati 

Bench that SLP WSS rejected and by such judgment the order of CAT 

Guw5h5ti Bench has merged with the order of Hon'ble Supreme Court 

and as such, such order is bidjng on the parties.L 

6. 	In view or the above  the asolication is aiiawe. The res- 

ondentsre directed to declare as was done on the basis of the 

order of the CAT Guwahatj Bench to the effect that, the instant 

applicants are of the skilled category trade and acordingiy they 

sh 2li be given the benefit within 3 months from th6 date or 
nication of this order at per with the benefit gtvn to the appli-

cants of CA 158 of 94 of CAT Guwahati Bench, No °rer as to costs. 
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